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(b) if 80, whether the Government pro-
pose to set up a high level enquiry committee 
to go into the details of the complaints; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE .IN THE 
PRIME MINISTER'S OFFICE (SHRI KAMAl. 
MORARKA): (a) Ye8, Sir. 

(b) and (c). There is no such propelsal. 

Prl of Cement 

313. SHR RAJENDRA 
AGNIHOTRI: 

SHRI ANAND SI GH: 

Will the PRJME MINISTER be pie ed 
state: 

(a) -whether ban on hlk in cement pr 
h be n lifted by MRTPC; 

(b) if so, the detafts th reof; 

(c) whetherth Governm nt r 
of the suggestions made at th semi,. heJd 
under the aegis of the Nationa) Council of 
Cement and Building Materi I (NCCBM) In 
January, 1991 to Iowar the cam n p ' 
and 

(d) If so, the details of suggestion mad 
attha above conf ence and the ctiontaken 
In th matt r? 

an ad-Interim ex-parte temporary injunction. 
" restraining the Cement Manufacturer ' A • 

• oe1atlon and cement manufacturers from 
carrying on restrictive trade practices with 
regard to cement prices. 

The Commls ion In ita Order dated 

28.1.91 has vacated the x-parte ad .. lnterim 
injunction. 

(c) No formal recommendations were 
made. 

(d) Does not arise. 

Schem •• for Soclo·Economlc D iVelop-
ment of Tribal Area 

314. SHRI RAJENDRA AGNIHOTRI: 
WiJI the PRIME MINISTER be pleased to 
state: 

, . .. 

(8) whether th Union Government 
hay formulated soma schemes for soclo· 
economic development of the tribal are .. ; If 
0, th details thereof; 

(b) whethertheGov rnmentproposeto 
construct a hostel In each district for the 
b nefit of tribal and poor students: 

(c) if so, the detail thereof; and 

" (d) if not, th r asons therefor? 

THE liSTER OF STATE IN THE 
MiNISTRY OF LABOUR A 0 MINISTER 
OFST J'EINTHEMINISTRVOFWELFAR 
(SH'RJ RAWI LAl SUMAN): ( ) Working 
Group on 0 velopment and Welf (i of 
Schaduled Tribes d ring Eig FlY Y ar 
Plan {1990-95) h put mo emphasi on 
famib' oriem p and th Infra-

evel 




